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with the p.ress. The press has a number of
problems. The press organisations have been
asking for it. We have sympathy with some of
those problems. But we have our own
difficulties and constraints. I can assure you
that on a long range basis—I have said from
the very beginning.—I will speak to all the
Ministers; we will meet together to go into the
question so that we do not have this problem
of shortage of newsprint.

With these words, I thank all the hon.
Members for having positively contributed to
the debate.

SHRI VISHVAIJIT PRITHVUIT SINGH;
One point was raised by Mr. Vishwa Bandhu
Gupta that you can have a saving of one
million dollars by importing 45,000 GSM, ..

SHRI H. K. L. BHAGAT: Now that

you are raising it, I woulq say, in 1983-84,
STC enquired of the papers about their
requirements in this regard that is about
45,000 GSM newsprint but there was no
worthwhile response from the newspapers.
STC can be again asked to take up this matter
and if the newspapers want, this can be used.
It is a technical matter and it can be gone into.
If there can be a saving and- yet ¢ the
newsprint can be used, this is a matter, i
would ask the Commerce Ministry t° go into

(Interruptions).

SHRI R. RAMAKRISHNAN: The hon.
Minister has given very eclaborate reply. |
admire him for that. As you know, the
newspapers are carrying on under very.
difficult .circumstances. They are carrying on
because they do not want to give up their self-
respect. It is not as if they have no problems.
But anyway, the hon. Minister has tried to
answer to the best of his ability. I thank him
for that.

SHRI H. K. L. BHAGAT: I do not say,
they have no problems. I know, they have
problems. I have my sympathies with them.
We will do our best
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to help them, as much as we can. You can
have that assurance. We are alive to it.

(Interruptions).

SHRI T. CHANDRASEKHAR REDDY:
Sir, the hon. Minister has not answered about
by question in regard to a jetty at the Madras
Port.

SHRI H. K. L. BHAGAT: As far as this
question of a jetty at the Madras Port is
concerned, which the hon. Member has
raised, I will.look into it and see what we can
do about it.

THE APPROPRIATION (NO. 3) BILL,
1984—contd.
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"The growth in non-development
expenditure, however, was higher by 27.7
per cent in 1982-83 compared With 21.5
per cent in 1981-82."
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SHRI DEBA PRASAD ROY (West
Bengal): Hon. Vice-Chairman, Sir, at the
outset, I would like to express my gratitude to
you for giving me the opportunity of
addressing this esteemed and august House
which has been used as an arena by many of
our stalwarts in the past to decide the destiny
of this country. While I take it as a privilege to
be a part of this great institution, I affirm my
solidary with other how. Members of this
House in the matter of upholding the dignity
and the her age -of this House.
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[Shri Deba Prasad Roy]

| am on my legs today to support the
Appropriation Bill as introduced by the hon.
Minister here,

I was thinking of starting my speech with
certain other ideas. But being here, because of
the way I have been provoked by the person
who just spoke before me, I just want to put a
simple question to him, the person who has
criticised the 20-Point Programme. If he is
able to memorise and reproduce all the points
of the Programme, if he is able to mention all
the points from 1 to 20, how many points are
there, which .are the points and why these
points are being criticised, if he is able to do
so, I would accept all the charges he has
made.

SHRI PARVATHANENI UPENDRA: He
has no belief in them.

SHRI DEBA PRASAD ROY: He has to
believe because it is a national programme.
That is the plight of you, you do not know
where you stand yourselves. This has become
the national programme. Whether it is the
Telugu Desam Government or the Janata Gov-
ernment or the CPI(M) Government for that
matter, the 20-Point Programme has been
accepted as the national programme. AH the
Government .are committed to implement the
same. So, if somebody says that he does not
believe in it, he does not have the right to say
that he believes in this democratic system or
that he belongs to this Government.

Anyway,' | support the Appropriation Bill.
I support the Appropriation Bill more for the
fact that this year more money has been
allotted for the rural development. Nearly Rs.
940 crores have been allotted this year as
against Rs. 400 crores allotted last year. I
support the Appropriation Bill because this
year Rs. 216 crores are going to be spent for
the implementation of the IRDP as against Rs.
180 crores spent last year. I support this Bill
because of the fact that Rs. 25 crores have
been earmarked for the implementation of the
Special Employment Scheme for providing
employ-
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I ment to the unemployed educated youth in
the country. I support this Bill because Rs.
400 crores have been allotted for
implementing the Special Employment
Guarantee Scheme in the villages so" that
nobody, no individual remains without
employment at least for 100. days a year.
That is the reason why I have stood up to
support this Programme.

One of my hon. friends has asked this
.question, whether socialism ¢ is being
implemented in this country or not, whether
we have forgotten the basic concept of
socialism or not. 1 would like to tell him .
through his friends because he has already
gone away, in winter when dew is accumul-
ated throughout night, the process of
accumulation cannot be seen, even if
somebody tries. He has to wait till it is dawn
when the "dews are thoroughly accumulated
on the leves of trees and grass. So, when that
peaceful transformation takes place in the
country the 'transformation cannot be seen on
the surface. The transformation can be felt if
somebody goes, to the villages, if somebody
tries to find out how many lakhs of people
have 'been benefited under the IRDP. . The
transformation can be felt if somebody takes
the trouble of going to the villages to And out
how many people have, been benefited under
the NREP, how many people have been
provided with lands by having been given
plots of land for cultivation, how many people
have been benefited by having been freed
from the bondage they used to have
experienced as bonded labourers. The
transformation has to be felt, by somebody by
taking the trouble of going to the villages to
feel how many lakhs of people, how many
thousands of areas, have been covered by
point No. 9 of the 20-Point Programme to
provide house-sites to the' homeless people.
Somebody has to go to the villages to feel the
transformation by way of seeing how many
lakhs of villages have been covered by way of
providing potable drinking water te those
areas which were out of water supply earlier.
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My paint is poverty is being eradicated. The
poverty is being eradicated by way of
changing the destiny of the poor people who
were suffering from who were experiencing
for ages, economic bondage. And they are
being emancipated today, they are being
emancipated today by way of implementing
the 20-Point Programme. If somebody has
understood the spirit oi the 20-point
Programme, he 6 P.M. must be able to admit
and realise that 20-point |pro-grammme has
three aspects. These are—it is 'production
oriented', it is 'socio-economic transformation
oriented' and it has been intended to shift the
political and economic power from the hands
of the affluent sections of the people to the
poorer sections of the country. And that
process is on, if somebody wants to
understand, he has to restudy. He has to
restudy the whole concept before he speaks
about it. Somebody is giving a lot of statistics
and figures; if somebody is giving a lot of
figures, but the point is who is giving
statistics, is himself saying that, 'statistics
should be accepted, but the question is, whose
statistics should be accepted?' Because he is
getting a lot of statistics and he is getting con-
fused. But why to look for the statistics? Ga to
the areas. Go To the villages where the
beneficiaries live and find out from them what
is happening in the country; and find out from
them what transformation is taking place in
the country. While supporting this programme
and highlighting this programme, f would like
to bring to the notice of the Government
through you that this programme, which has
become the national programme is being har-
nessed in those States where the Congress is
not in power—which are the opposition ruled
States. I agree, plans are being implemented. I
also agree programmes are being implemented
but I have my sad news to tell you. I have my
grievance to highlight before you that the
plans are being implemented to give benefits
not Io the common man, to give benefits not
to the beneficiaries but to give benefit t° t-
hase people who belong to their politi-
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cal party, who support their political party.

In West Bengal, for example, special
employment programme is being harnessed
for giving benefit to those who are entitled to
get benefit of unemployment allowance. Who
are the holders ot unemployment allowance?
Those CPI (M) cadre—they are being listed
by the Employment Officer to give the benefit
to the CPI(M) cadre.-NOW, a decision has
been taken by the Government to accept only
those people who are entitled to get
unemployment-allowance to get benefit under
the new scheme introduced by Shrimati Indira
Gandhi for the betterment, and emancipation
of those unemployed youth who are suffering
from unemployment.

Again in the State of Andhra Pradesh—the
scheme has been designed and branded as
'Gramoday' Scherme and the Chief
Minister—Shri N. T. Rama Rao has said that
this scheme has been introduced by his
Government and the responsibility for imple-
menting this programme lies on a particular
technical committee called 'Task Force'. Who
are the members of the task-force—the
Employment Officer, the Lead Bank Officer
and General Manager of DIC. But in Andhra
Pradesh if you go. .(Interruptions).

SHRI PARVATHANENI UPENDRA: On
a point of order.

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Mr. Roy, he is on a point of
order.

SHRI DEBA PRASAD ROY: I know how
to shout (Interruptions).

SHRI PARVATHANENI UPENDRA: Mr.
Vice-Chairman, Sir, the hon. Member is
making his maiden speech. Therefore, we are
not interrupting whatever he is saying. I want
to say that we are completely in disagreement
with what he is saying. We can contradict
him. We will take another opportunity to
contradict his statement.

SHRI DEBA PRASAD ROY: Mr

Vice-Chairman, Sir, I gtary committed to
tell the truth and nothing but truth
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[Shri Deba Prasad Roy] on the floor of the
House. 1 am telling you with adequate
information that in the State of Andhra
Pradesh in each and every technical committee
meeting, in the meetings of the task force two
MLAs from Telugu Desam are being allowed
to participate and they are sitting in the
meeting just to identify the beneficiaries who
are the supporters of the local ruling party and
not the other people and the same thing is
happening in the State of Karnataka. The
national programmes are being implemented
by giving the capsule of the State Government
to give benefit only to the political supporters
of their party. (Interruptions). My point is,
while implementing this programme, I would
appeal to the Government of India, I would
appeal to the monitoring cell of the Govern-
ment of India, to keep vigilance on the non-
Congress-ruled States, to keep vigilance en
their performance so that these programmes
are not utilised, are not taken adavntage of, to
gain political benefit, depriving the genuine
beneficiaries who stand qualified to get benefit
out of these programmes. My dear friend, I
have not stood up 1.0 malign any organisation,
tP malign any political party. I have stood up
to speak because I have my own commitment
to the 20-point programme which is being
construed as a weapon to ensure socio-
economic transformation in the country.

Mr. Vice-Chairman, Sir, I would like to
say another thing also. Th<" transformation
could have been faster, the transformation
could have been more effective but for three
constraints. I will have to highlight those
constraints also because 1 hope the
Government of India would take caie of those
constraints  while working for rural
development. Those constraints are mainly
three. The first constraint is the str ictural
constraints. As you know, in our country
there are 5,56,000 villages. As against that,
there are 5,011 Blocks and the lowest unit of
administration is the BDO's office. So
numerically one BDO is responsible for
taking care of the developmental activities in
more than
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100 villages, which is physically not possible
for him. So, I will appeal to the Government
of India, through you, Sir, to take care of this
aspec'. so that the structure is more down-to-
earth, so that it becomes more accessible to
the beneficiaries, so thai the poorer sections
can come and get the benefits from- the
structure itself.

The second constraint is the technological
constraint. The concept of "lab to land" has
remained as a concept only. It has not been
translated into reality in the real sense of the
term because of the fact that tbe people who
are engaged in taking technology to the poor
people, to the villagers, do not know the
language the villagers speak and the villagers
do not know the language that these people
speak. And the worst part of the whole thing
is that they do not know it that they do not
know it. So I appeal, through you, to the Go-
vernment of India to take care of th>5 aspect
also when we talk of development. It is
interrelated with the concept of technological
development; it is interrelated with the
concept of introduction of modern technology
in the villages so the people who are engaged
in the task of imparting the knowledge of
modern technology should also be able to
speak the language of the villagers, so that
interaction takes place and the villagers can
benefit out of the research work that is done in
the research centre and universities.

The third constraint is the psychological
constraint. The poor people, who are
economically poor, are als« socially poor
because they koop *hem-selves away from the
social activities. They feel shy of participating
in the social activities. So, because they are
socially poor, they are morally poor and
because they are lorally poor, they do not have
the stamina and the confidence to go to the ad-
minstration to ask for benefits. Be-I cause they
do not have the confidence j and stamina, the
advantage is being ' taken by some other forces.
I would also appeal to all the Members
of
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this House, through you, that, without being
prejudiced, without being politically biased,
without ihis feeling that the Opposition ;s
there only to oppose, they should also realise
that they have a role to play, that tbey have
~so a responsibility to dis-mobilise the
masses and try to educate Hi masses and must
create an awareness among the masses so that
the pecpie come to know the programmes of
the Government which have been introduced
for their benefit, for the benefit of the poor.
Once that mobilisation takes place, once that
awareness is created, I tell you, the socialism
which our hon. Members are looking for
today, are searching for toaay, will be seen on
the horizon. And that day is not far oft.

I would like to make another submission
before I conclude. Through you I want to
make this appeal to the Government of India
that two things should be taken care of while
spending money en rural development. One,
there has to be a monitoring system. There
has to be a monitoring system to And out how
much benefit goes to the beneficiaries out of
the money that is spent, and even at the level
of utilisation, how the beneficiaries are
utilising the money. So this monitoring part
should be tnken care of. Secondly, education
has to be imparted to tbe people to make them
understand the significance and importance of
he 20-point programme. Otherwise, we will
keep hearing this sort of statement' even on
the floor of the R”p'a Sabha that the 20-point
programme makes :ie sense.  So an attempt
sho.ud be made

to give knowledge to thafltashool and college
students in *he villages and m towns and to
teach ihem wh.vt the 20-point programme is
so that they understand the concept of socio-
economic transformation that has been
launched by our honourable leader, Shrimati
Indira Gandhi. I would likt' to conclude with
just one sentence. One of our friends here
said thaV the Budget has been prepared with
an eye on the election. My
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friend does not know that Congress is not
basically a ruling party. My friend does not
know that Congress has survived for 99 years,
that Congress has a longer history of struggle
than the history of ruling the country that
Congress has fought for libera tion for 62 years
but it has ruled th(-country for 37 years. Whether
we are in power or not, we stand committ ed to
look after the welfare of the people, we stand
committed to emancipate them from the
economic bondage. That is why we have intro-
duced our programme, our honourable leader has
introduced this programme. Whether we are in
the Government or not, as long as the country
survives, the Congress will survive, as long as
water flows in the Ganga and the Godavari, the
Congress will survive, as long as religious
scriptures come from the temples of this country,
the Congress will survive and will continue to
function and persist, as Ion? as the ding-dong
song is heard from the churches of this country,
the Congress will continue to persist and
function, as long as religious scriptures are
recited from the mosques of our country, the
Congress will persist and function in this
country. I would like to transla'e a Bengali poem
into English for the benefit of those of my
friends who do not follow "Bengali. We have
given you peace and we intend to give you more
comfort. We have given you dignity and we
intend to give you status also. We are committed
to going aheaa with our task, however difficult
or tough the path may be. We are prepared to, if
necessary, give a river-full o' blood until our
programmes are turned into a reality. We are
working for the implementation of our commit-
ment and we are trying to ensure that there is the
rise of a new sun on the horizon which will
lighten those areas which are still dark.

With these words I thank you for giving
me this opportunity to speak.

PROF. C. LAKSHMANNA (Andhra
Pradesh): Mr. Vice-Chairman, wa
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have been hearing from the Opposition as well
as from the Treasury Benches the question
of support or rejection of the Bill.  But
the question of rejection or support should
depend not on whether one belongs to this
group or that group but on the

performance of the Government. If I am
permitted to say, the performance of
the Government is dismal. It has been

It has brought down
the level of the country's prestige to
the lowest ebb, to say the least. ~ Admitted
that there have been very good programmes
created by the Congress  Government—may
be, the *Congress of the past, may not
be necessarily Congress-I ~ Government—-
none the less, what is the result today? Fifty
per cent of the population, as per the
estimates of the Government's sources,
today remains below the poverty line and that
poverty line as defined, is something like an
animal crawling on the ground and not flying
in the air.  If that is the case, what a pity that
we have been taking pride that 50 per cent of
the population lives below the poverty line and
that we have  achieved something great
over a period of 36 years, then it is for this
august body whether ot not to accept it.
Then what about consumption?  Fifty per
cent  of th« people who are below the
proverty line consume only 29 per cent of the
con. sumer goods in the society  and ten per
cent of them consume only 3.5 per cent of
the consumer goods in this country,
where as the top 10 per cept of the
people cousume 26 per cent of the
consumer goods.  That is the great picture
of the great pro, gress we have made in this
country. It is for this august House to consider

absolutely degrading.

There are several other points. We know
that the unemployment position has been
growing to proportions which are frightening
creating a possibility of something which is
going to be very drastic for the country as a
whole. 290 RS—S8.
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Ifthai isthe case, let fills august body
think in whatever way it likes.

The time at my disposal, 1 know,
is veryi short. 1 have got a lot of
statistics as provided by the G<
ment sources, not Oi any other sour
ces. I would like to submit that all
these statistics have been taken from

reports published by the Government.
i am prepared to prove by quoting
these statistics, if only 1 arn given

sufficient time, how in different as
pects of the economy of the country
the conditions of the people of this
country have gone down down and
down below. But the  time
does not permit me to do that. I would take
only a few instances to prove how the present
Union Government has been bungling in
every affair, especially in the field of
Centre-State relations.

In the sixties tbe share of the States and the
Centre in the total revenue resources was of
the order of 70—30 per cent. That means, 70
per cent to the States and 30 per cent to the
Centre. Today it is 45 per cent to the States
and 55 per cent to the Centre or the Union.
Similarly there has been sharing of 10 per
cent to 90 per cent between state, and the
Union in public borrowings today as
compared to 66.6 per cent to 33.3 per

cent sharing in the sixties. This only proves
that gradually the Union has been eroding into
the functioning of the State Governments. Is it
because that over a period of time people rea-
lised that their aspirations and their desires
could be fulfilled not necessarily by Congress
(I) Governments, but by Governments formed
by other parties? Today, you know, as many
as five or six States are ruled by non-
Congress(I) Parties. The people in these States
have given their verdict in favour of other
Parties to see whether they could Geliver the
goods to them. Is it because of this fact that
there have been more number ot States! under
nion-Congress (I) rule that there  has been
a tilt. in their
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share" of the Central revenues in favour of
the Centre with the States getting less?

Sir, in Andhra Pradesh, we ha a very great
Congress Governments tiil the 9th January,
1983. Only in January 1983 we voted a new
Party to power. These great Congress Go-
vernments which were in power there for so
many years had created Rs 178 crores of
overdraft. Whe» the Telugu Desom
Govenment came to power in January 1983 a
circular came to us from the Centra that there
should be no overdraft. I am very proud to
bring to the notice of this
august House that by the end of March 1983
itself we could wipe out all the overdrafts.
This is not my praise to my Party or to my
leader. It is the praise of Union Minister of
Finance paid to the Telgu Desom
Government 01 its performance. The yard-
stick of performance does not lie in rhetoric
or talking in terms oi the past or in the glory
of the past. It is what we see on the spot at
present. Even today,
after one more year, we are one of those
States which do not have much ol overdrafts.
It is only Rs. 51 lakhs as per reports given in
the newspapers. Even that has been only in
paper. That means here is a Government
which has been attempting to bring the entire
focus on the financial discipline as desired by
the Union Government. And what is the
reward we are getting for this?

Sir, we wanted tc help our people, our poor
people who are suffering who are in the lower
income group and who are below the poverty
line. With this end in view we decided to give
them rice at Rs. 2 per kg. And that has been
one programme which has seeped into the far
corners of Andhra Pradesh. This is one
programme for which our leaders and our
party has been getting praise from all. Now
what has happened to that programme" The
Union Government suddenly raised the levy
price of rice. Sir, it is a very funny situation.

290 RS—9
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We are a surplus Slate and we pro
duce more. But the procurement is
done by the Union Government and we
have to get from the levy quota
at the levy price with the result that
when they raised it (levy price), the
subsidy amount involved went up
oy twenty crores of rupees. That
means what Andhra Pradesh today has to
suffer as a result of a decision taken illegally,
unethically, immorally, by the Union
Government to the tune of Rs. 20 crores. We
wanted to go forward, we wanted to bring
about development, in Andhra Pradesh. But
the Union Government comas in the way
saying that they are sapping Rs. 20 crores oi
our money and are asking us: "What are you
going to do now"

There is another thing also. We are a State
which has been producing surplus rice and we
have been supplying rice to almost all the
States and we have been called—we are
proud of it—-the "Annapurna" of South India.
But We wanted to have a few more projects
because ours IS a State whee there is
abundance of water resources and irrigation
potential. Water is there and water should be
tapped. Therefore, we sent proposals for the
Ichampalli project, Polavaram project, for the
Varadaraja Swamy project, and we did not get
anything no approval so far from the Centre.
We have also been reqesting the Union
Government to treat these projects as national
projects because there is nothing in these
which we aione need. We have already been
producing more than what we require and we
have been supplying to the different States. If
we construct, if we build, these great dams,
the additional production that would com,
as a result of these dams is for the whole
country and is for the distribution In the entire
country and is to bring succour to those
millions of people who are suffering in the
country. But the Union Government does not
come to our rescue. They do not even bother
to consider them. But they are ready and
willing to consider *X' project or T project as
a national
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project. But not one project from Ananra
Pradesh, which is sopposec to be an
important agricultural otate, is to be treated as
a national project.

Then, Sir, a; w, are having an abun
dance ot water resources, we nave
also to face continuous problems of
iftuod, cyclone, etc. 1 would oily place
beiore the House tacts as to how two
sets of Government behave. In 1978,
there was the Congress (1) Govern
ment at the State-level and there was
the Janta Government at the Centre.
And, Sir, in 1933-84, tnere is
the Telgu Desam  Government
in the State and the Cong
ress (1) Government at the Union level.
Then, Sir, tnere were hoods. The
then Congress (1.) Chief Minister ap
pealed to the Centre saying that they
required about eighty crores to meet
the flood situation. Then Sir, the
Union Government gave Rs. 100 crores
immediately even without Waiting for the
central team to come and assess. This is the
way 111 which the calamines have to be met,
this is the way in which problems have to be
solve and this is the way in which they have
to do things' But what happened in 1983-84?
There was a much bigger calamity, a much
bigger flood, a much bigger devastation, a
devastation which has been accepted by
everybody, and we asked for Certral assis-
tance to the tune of Rs. 260 odd crores. Do
you know the amount is that has been
sanctioned? Just Rs. 10 crores! And it was
also said: "You look after." Then they said,
"We will send a Central team, '. Do you know
when the team came? Alter six months! But,
in the meantime, the illustrious, hard-
workingt peasants of Andhra Pradesh made
their own efforts and brought about a change
and the whole
scene changed. Therefore when the Central
team comes there, they will not find the
devastating conditions which were the which
prevailed earlier. But the team never comes
for months on end. At last, we had got Rs. 78
crores as help.
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SHRI1 T. CHAN DRASEKHAR
REDDY (Andhra Pradesh):
all the seventy-eight crores?

Have you spent

PROF. C. LAKSHMANNA: I am very
happy to inform the honourable Member that
we have spent not only this amount of Rs;78
crores, but much more from our sources.

SHRI T. CHANDRASEKHAR
REDDY: How much'

PROF. C. LAKSHMANNA: That figure I
can provide you subsequently.

SHRI T. . CHANDRASEKHAR REDDY:
From your own pocket?

PROF. C- LAKSHMANNA: As though it is
from your pocket. Mr. Vice-Chairman Sir, they
have always assumed that they are giving it
from their own pockets. Then, Si.-, I also
assume that it is from my pocket. Neither they
are giving it from their pockets nor am I giving
from my pocket. All of us are contributing. It
is my contribution, it is their contribution, it is
X's contri'outim in Hima-' chal Pradesh and it
is Y's contribution in Kerala, all pooled
together, and I have already made it clear that
there has to be a sharing and the sharing has
been disproportionate and it has been
fovourable to the Union and not io the States.
That is the point.

When Madam Gandhi was in distress,
when she was thrown out and when she was
helpless, it is Andhra Pradesh which stood by
her. It is Andhra Pradesh which gave her
strength. If Andhra Pradesh had not stood by
her in 1977 .and 1973, 1 dcn't think the
Congress (I) which is sitting there and.
enjoying the fruits of power would have heen
in the same position as they are today. We
said that she might come to our states and that
our Medak Constituency was waiting for her.
We sent her to Lok Sabha. In Medak, big
plans were prepared. An ordnance factory of
immense proportions was to come up. Four
Years have
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passed. Where is the ordnance factory? It is
no where, not even on paper. On the other
hand, because the Telegu Desam has come to
power, because the

Telegu people were dejected an desperate,
helpless nnd frustrated, with Congress I and
they looked for some other direction, now
they say that the ordnance factory will be
split into two, the major portion will go some-
where else and a minor portion, perhaps at a
much later stage, will come to you. Is it the
way to deal with the people and to render
justice to the people? I plead before you, Mr.
Vice-Chairman.

Then we have got tobacco. We have been
producing ( )b=icco of the best quality in this
conutry. We have been bringing prestige to
the country. The farmer of Andhra Pradesh is
proud that he is producing the best by toiling
hard, not for his own pleasures.

But Andhra Pradesh cannot export The
export policy is with thde Union
Government. They gave two crores of rupees
last year. They asked us to purchase. The
stocks are pilling up. It is a perishable item In
the second year, there is a much bigger crop
and the Union Government say that they will
give 10 crores of rupees. But still they are not
prepared to allow us to sell. And they say that
you don't have the export power. What type
of logic and what type of justice is this?
Where are you going? We say that the farmer
is the backbone of this country. India lives in
its villages. Eighty per cent of India is in
villages. The agriculture has to develop in a
big way. If the farmer puts in efforts, works
hard and produces, where is the price for
him?

' Similarly, you take  sugarcane. A
friend from the other side also was

saying that in sugarcane there is no
remunerative price for the farmer. The price
fixed by the Union Govem-ment is Rs. 135/-.
We said we would give Rs. 50/- more. We
ere paying Rs. 185/-. for the co-operative
sugar factories. We have been demanding
from the Union Government that it
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should not be less than Rs. 225/- per ton. But
who listens to us? It is because we happen to
belong to that poor agricultural state. We are
not an industrially advanced society. This is
the way in which this Government fur tions,
the way in which it has been working. In fact,
it is not a functioning Government. I do not
want to take the time of the hon. House. The
hon. Minister has to reply and the Bill will be
passed. When there is a brute majority, the
voice of wisdom may be choked and it is
going to be choked.

Only two more points. This Government at
the Union has been championing the cause r.f
the Harijans. This Government has '.ee'i
talking about betterment of the lot of the
Harijans as if they have been living only for
them anj nothing else. If there has to be
proper reservations and proper allotments,
there has to be a Commission for Schedule
Castes and Tribes to report to the Parliament
every year. It is ,a Constitutional requirement
Unless something has happened recently,
there is no Commission for Scheduled Castes
and Scheduled Tribes, for the last two or
three years.

Because there is no Scheduled Caste
Commissioner, because there is no
Scheduled Tribes Commissioner there
is no report submitted to the Lok
Sabha. And, Sir, here is a Govern
ment, here is 'a Union Government
here is a party which stands, which
weeps whose tears 'trickle down the
moment the world 'Harijan' comes to
their mind because they are suffering,
and they have to be improved—we do
not make any effort whether really
things have happened in that direction
or not. And that shows what is the
difference  between preoept  and
practice.

Mr. Vice-Chairman, Sir, finally we have
been talking ajout the weaker sections. What
is it that has been done for the weaker
sections? Where are the weaker sections?
What positions do they occupy? There had
been an analysis of Members of
Parliament.
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In a country where the highest group

in the caste pyramid, who not occupy more
than 13 or 14 per cent, I am giving the
margin, in my State it is only 3 per cent, they
are getting 45 per cent among the Members of
Legislatures and Parliament and Ministers,
etc., and in the bureaucracy they are even a
little more. After 36 years or so called
continued .service of  help to these
weaker sections Who have heen struggling
hard to come to grips with the problems and
trying to be equal partners in the development
process, this is the state of affairs. And, if this
is the state of affairs. I say that such a
Government has no right to exist, I say that
such a Government has no right to ask for
Appropriation. I say that such a
Government. has no right to talk in terms
of morals, I say that such a Government has
no right to talk of any democracy, any
.socialism or  egalitarianism and,
therefore, I appeal to the Members to rise to
their conscience, the great thing that has been
given to us in 1969, when we were asked
to rise above our petty narrow loyalties,
and in the name of conscience go for the good
person. Similarly, I appeal to the Members to
rise to the occasion and I appeal to their
conscience and ask them to reject this Bill,
which is only a Bill put forth by a
Government which has not been functioning:
which has been functioning, if at all, with
partiality, and, therefore, I once again appeal
to this House to reject it and I personally
oppose this Bill.

oY o qwA 9w (SAT oEer) o
NRAG THEATEAS A, HoAm F7
wrardr g feowm F faw oAdT ot
et wan ffegm fdue A g
1984 ¥ /qda o & fF mF
waae feur 1+ v Fedus & Tmeyw ¥
176930,38 73,000 ®ia7 f5a af
1984- 85 ¥ f47 fafqw aw9ref #7
warr ¥ far afea fAfe & fammd
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g far mar 2 # fae
wHr off @7 sIF TP WIeEIT AEE
F[ W7 wmwE wEAT SEAT F FIN
it ww & fafarm fadus dw fear
zag an & foa W & wie IW ®
far & = a7 #1 FHaEr
St AN Z 0’ 9g wEAT SEAT §

AN TN GEF T wEEATAT a9

oo oz owre um TSI
Argez FEAN AFr § o oum "aewn
a feart #1 g wie A wilz
st fzqr & 39w fRami wr oW
IR W oAga wgam fwar g 0
#lps @@t wears Fr oAMA AE F
fe femmt ar faam gr =gt &9
ot wrtrwEat & w49rd § F feaEr
FI QI A H OHGANT AE(E WF £ )
FET T s T A fade =9
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Feqrfza Fegai @ w0 wEq 3A W
Tl A gEr 2 il wm
geqr % wh; 2 f@ wa aEma
qar gar g, weAr w3 foam &
qTOH AEC & A 34 37 wa fi
T & T & fadaq wen fa
qere w9z & wads wer Az
FHA AM AA F yga g arfa a7
T & wad ae gw oTE owA W@
ug ma faatfea @e 2 # o2 ==
g §7 T S WA F AT AT
GO | 4 A W T oarow &
e BT @g F f@oag e amm oo
3z fRamt & a owmr war oAy
qodd qEr ® 90 A®, 150 T ¥
AT W owgr 2

W W WA ITL 9IT H 50
w faees aifes feur war g, #fra
®E T W FE A G OF Ao
g ® NE 50 WG4 ¥ OAF wy
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mar & ik feaEt e oafga @
@ g # agm frowmde faw
wer St vHr sgqear draw 3% frgy
fo wus-gqa  ge frami #1349
Fwaal ar wdr zwr fam w@w

_ f wedm faw H5Er S
€ F g Wi 7 fawiw ww F
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T F waAlvd TH A9z W owEr

g1 genr ¥ oag  AmEwEedar §

e g%t I & =R 4% Am
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aqda o w81 & W [FE wiwgdy
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[ Twga 724)

TRl vl ¥ w0 F 1 fRade A
747 areti § Wi qA faa qdr
4 fqagd wer § Foogw w1 wml w0
Wit a3r9 ® oo w6t slae sarg 2%
TRl WA & T T 9T gvadie &40

g fo wind :-J?i ATAT i Wy (e |

SHRI DHARAM CHANDER PRA;-
SHANT (Jammu and Kashmir) : Mr. Vice-
Chairman, Sir, there are so many issues on
which I wanted to raise my voice in this
House but since the time at my dosposal is
limited, I shall touch upon Iwo or three
points. The first is the tourist industry in the
State for which the Centre is giving grant to
the State Government. But thi; grant is
inadequate, if we compare the influx of
tourists and pilgrims to the Amarnath Yatra
and the Vai-shnodevi Yatra in Jammu, this
grant being meagre, the problem-cannot tbe
tackled by the State Government alone. This
is because the resources with the State
Government are inadequate. My suggestion is
that the Centre should enhance this grant so
that the poorest man in Kashmir, the
Shikariwala in Kashmir and the coolie in
Jammu carries ths load of pilgrims to the top
of the Vaishnorievi would be benefited. In
regard to the development of the tourist
industry, the State Government has 'done
some work. But this being a very big and
huge task, the Central Government should
come forward with increased help. In this
connection, I would like to point out about the
need for the development of tourist sports like
Gulmarg and other places in Kashmir and the
need for Central assistance in this regard.
Apart from Gulmp.rg, there are other places
like Pahalgam, which is a base camp for the
Amarnath pilgrims. In Jammu, there is the
Patni top complex which  includes  Kud,
Batote and Sannsar hill resorts. Por (he
development of all these places, the State
Government  requires adquate  Central
assistance. The tourist industry in
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Kashmir is in shambles. What is
happening in Punjab, Murders  and
killing, is adversely affecting the tourist
industry in Kashmir. I need not repeat what is
happening in Punjab. There are news reports
that attempte are being made to sabotage the
railway tracks and in many places, fish plates
are being removed. Tourists and pilgrims
who come from far off places and from
remote corners of the country are afraid to go
to Jammu c.nd Kashmir. They require
security. I would suggest that the Centre
should provide adequate security to those
who want to So to Jammu and Kashmir so
that they will be able to travel by train to
Jammu from Delhi and other places. Last
time, when I travelled by Jammu Mail, I
found that I was the lone person travelling.
The feeling among the people is that why
should they take risk nrtd travel by trains.
This is one point which I wanted to bring to
the notice of the Government.

My second point is in regard to cer-train vital
projects which the centre has taken up. There
isone project, Salal project and there is also
the Dul Hasti project. The power from these
two projects, the Salal project and the Dul
Hasti project will go not only to the State of
Jammu and Kashmir, but it will also benefit
the neighbouring States. There is also a
demand that the Uro hydle project should be
taken up. But so far,this demand has not been
acceded to and this project has not been taken
up. There is also another demand that a
thermal power station should be set up in
Jammu because there is too much power
shortage which the people are facing.
Therefore, 1 would suggest that this should
also . be taken up.

With these words, I conclude.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-Chairman,
Sir, we . are required to pass an Appropriation
Bill to the tune . cf Rs. 17,693 crores. Though
my friend here said that it is inescapable and
we will paas it soon, "I would like
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to bring three or tour points to the notice of
the hon. Minister. Mow, Sir, apart from the
Plan allocation and other things, acording to
a report,— Mr. N. K. Bhatt has also
mentioned this in the last Session—Rs.
36,000 crores are invested in the public sector
which includes industry, railways,
telecommunication and other things. For
reasons of geography and history this amount
was invested in various schemes in various
places. For instance, if iron ore was
available in Bihar an iron factory was
established there.  Similarly, if oil had to be
drilled in Assam or the Bombay High,
money had to be spent there, but now a time has
come for the Government to think that if there
is an imbalance in the investment of the public
sector in the various regions and territories Of
the country, a new look is given to the whole
problem. A new formula has to be evolved
to see that where such an  investment has not
taken place, this should be done. Out of
this amount of 36000 crores, Mr. Vice
Chairman, in the state of Jammu and Kashmir
not more than rupees seven or eight crores have
been invested. So, I would request the hon.
Minister  to take some steps to see that these
imbalances in certain parts of the country are
removed. It  should not be the policy that
we continue to go on establishing one factory
at one place and another factory  at another
place
only on political and no other considerations.
This policy will create more and more
imbalance which

should b, removed now. This is my first
point.

My second point Is that this year' a sum of
Rs 49333 crores is sought to be spent on
industry. Now, Kashmir will not get a
fraction, not even .001 per cent, of this entire
investment. This has to be looked into and the
investment in Jammu and Kashmir has to be
increased.

With regard to the Department of Power,
you were seeking to have an

appropriation of Rs- 1303.30 crores plus Rs.
190.93 crores and the other

[25 APRIL, 1984]

(Wo. 3) "BUL 1984 270

day I have said that we in Jammu and
Kashmir have a potential of 13,000 mw of
power only from hydroelectric sources on
which only initial investment is to be made,
there is no recurring cost, no coal or oil is to
be used. Once that money is spent, we will be
able to generate the necessary power. In this
connection,. 1 have only to submit to the
Minister that the allocation for the exising
two plants, that is Salal' and Dul Hasthi, is so
infinitesimal so small that if this pace
continues it will take a very long time
for us to complete those projects. From what
I learn so far, the Uri project lias not still
been undertaken. I will request the hon.
Minister to earmark during this year, the last
year of the Sixth Plan, seme amount for the
Uri project. As 1 stated the other day, we
must start that project in right earnest before
Pakistan starts building 1000 mw plant
beyond Uri. This information I have given in
the House the other day.

We are spending about Rs. 71 crores on
forests. I am glad to inform the Minister that |
have come from Srinagar just two days back
and there a very good programme of social
forestry has been started. In certain States this
programme is lagging behind. I am happy
to say that in
the month of March—this in Jammu and
Kashmir is like a monsoon month to the rest
of India—we have planted 97 lakh trees
under the social forestry programme. Other
States should emu> late this example because
this is a very important scheme and more mo,
ney should be provided for this scheme for
the entire country.

There is one more point. Although I have
asked a separate question about this, still I
world like to refer 1! here. We are spending
Rs. 119.47 crores for coins in mi its and paper
currency but in the last two years I have seen
very few currency notes being given by the
banks for circulation to the  public. No
Bank
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is getting any new currency notes from the
Reserve Bank of India. I have put a question
and that mighl come. But the Ministry of
Finance should look into this. Only soiled
notes are in circulation, although we are
spending Rs. 119 crores on this.

Then we are spending Rs. 74.83 crores on
the Ministry of Law Under the Constitution of
Jammu and Kash” mir we are required to
have seven Judges in the High Court and we
are only having three Judges for the last two
years; the vacancies are not being filled. I
would beg of you if we are to spend Rs 74
crores, cant it be possible that you provide
four mere Judges which is a must under the
Constitution of Jammu and Kashmir also.

Sir we are spending a huge amount of Rs.
463.37 crores on roads and we are not having
in Kashmir a dependable road from Jammu to
Kashmir. For the last four or five months, the
roads has been blocked almost always.
Strategically also we need an alternate road.
So I vv.'uld request the hon. Finance Minister,
although in the other House he has stated that
he would look into this problem also, that
when an investment of Rs. 463 crores i,
sought to be made on roads, an alternate road
from Jammu to Srinagar is a must, Doth from
the point of view of strategic importance as
well as for passengers and goods traffic.

My last point is tlwt we are spending Rs.
139.29 crores on the Revenue -side and Rs. J19
S3 crores on the Capital side on Broadcasting.
The Minister is not here but when he was here
just now he was saying, though he was stopped
from saying this through a point of order raised
by Mr. Upendra. What time the Prime Minister's
coverage takes in the total allocation of news in
the daily broad, casts fron Radio and
Doordarshan. I would only tell him that if he
looks

to the news bulletins of Radio Kashmir,
Srinagar—in Kashmir AIR is called Radio
Kashmir Srinagar—there is a joke current in
intellectual circles in Kashmir these clays,
paiticular-ly in the coffee house which is the
centre of intellectuals and I quote the same:

Son: Father I want my name to come on
Radio Kashmir news tomorrow.

Father: How is it possible? You are only
ten years old.

Son: But, father, 1 do not want that my
name must come on the radio.

Father: Okay, son, bring out some paper
from the cup-board.

Son. Father, lher, is no paper available in
the cup-board.

Father: Then, son, bring your ex ercise
book.

Son: Father, the exercise book is all
written.

Faiher: Okay, never mind. the other side of
the paper of the exercise book must be still
unwriteen. Write
a letter to the News Editor, Radio Kashmir,
Srinagar, saying something against Dr.
Farooq Abdullah and the

National Conference and yon will get this
coverage and your name will come on the
radio.

This is the state of affairs so far as the
bulletins of Radio Kashmir are Concerned. I
would like the hon. Minister of Broadcasting
to go to Kashmir and monitor this thing if this
has not happened over the last six months or
so. These news bulletins are being exclusively
used against Dr. Abdullah and anybody who
speaks against Dr. Abdullah can get coverage.
Although we sre spending about Rs. 300
crores on broadcasting, this is the state of af-
fairs of our broadcasting.
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Vnith these
cJude.

observations I  con-

SHRI S. M. KRISHNA: Sir, I
thank the hon. Members who have made their
contributions in the course of this debate on
the Appropriation Bill, particularly the
honourable new Members who have made
their ctebWw( and have registered their
promise and presence in the House. Sir, argu-
ments which we have heard before, ;! itistics
which have been hurled against us earlier,
have been used; there has been a repeat
performance. This is the second debate on the
economic state of affairs of our “nation. the
first one was the general 'debate on the
Budget, this is the second UK a.?d the third
one is going to co;ne 1. whom the Finance
Bill will be taken up for consideration ty this
augtist House.

Sir, itisnice to have the former

Minister in  Shrimati Indira Gandhi's
Government, Shri Gurupadaswamy,
coming back to this House, and I
listened to his speech. Perhaps he
ts the distinction for the bitterest
criticism of the performance of this
Government. It it not necessarily
the performance of this Government,

but he has also brought in certain ex
traneous matters into the parameters
of this debate. " The tenor of Shri
Gurupadaswamy's approach  to  this
whole issue was so bitter that I for
one did't except that from Shri Guru

padaswamy. But I think he has
enough reasons to be bitter. . (In
terruptions)....!  can  very well un

derstand that ‘"ecause between 1971
and 1984 so much, water was- flown
under the bridge. Anvway, the points

that Mr. Gurupadaswamy picked
for striking a bitter note
were about the Planning Commis
sion,

Now, Mr. Gurupadaswamy had been in the
Government long enough to realise that the
Planning Commission continues to be i,ne for
the most important instruments of the
Government in trying to set the targets for (he
economy In crying to coordinate
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uetwee.i the administrative Ministries
and then trying to interact bet-| ween
the various Ministries and offer
organisations. And the Planning !

Commission continues to be headed by tfaa
Prime Minister, and the senior most Ministers
representing the economic Ministers, including
the Finance Minister, are part of the F'an-ning
Commission Planning process has not been ¢ -
en the go-by, and 1 should like Shri
Gurupadaswamy to pause for a while and go
back to 1977, 1978 and 1979 What was the
contribution or what was the special pedestal
on which you put the Planning Commission in
1978-79 for which you are accusing us today?
You rolled out a Plan and ultimately folded it

up.So, it doesn't lie in Shri
Gurupadaswamy's mouth, particularly, to
show j his accusing finger at the

today.

We have re-established the eredibi-lty of
the Planning Commission in this country
since 1980 when we came to powrr. and the
Planning Commission has been doing the co-
irdina-ting as well as monitoring and then the
interacting part of the business cf the
Governmeat. Otherwise we could not have
set the targets which We set in 1980 and
then, on very many fronts we can say with a
very straight face and with a very honest
face that we have registered progress. We
have registered achievements, fulfilment,
well, may not be up to the target, but
certainly we have taken a few meaningful
steps towards achieving the targets.

7P.M.

Now when one heard Shri Guru,
padaswamy, one would be swayed to believe
that nothing has been achieved between
1980 and 1984.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KALP NATH

RAI): He is not there.

SHRI S. M. KRISHNA: No, he is
j there.  That is whyIam only taking

those hon. Members who are present here to
meet their points. If there
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had not been a very conscious thinking which
had gone into this planning process, how do
you account, for ihe major break-through
that we have made in the field of agricultural
production? You say, well, the Government
isnot  responsible for it. AH right. The
people of this country are responsible, the

farmers  of this country are responsible, the
agricultural labour of this country is
responsible ~ for  registering this Jdnd

of a spectacular production figure of 147
million tonnes or 149 million tonnes, which
are only provisional figures. Why do you
want to belittle the achievement which the
, nation has made? You make a point, all
right, about the shortcomings of the
Government in terms of meeting the targets
which have been set, but this total outcry of the
achievements— whether it is the agricultural
front or the industrial front or the social jus-tic,
front—certainly does not fit into the kind of
objectivity which we had expected from senior
Members like Shri  Gurupadaswamy.

Now let »s take 'any economic factor or
any economic indicator. We go by indicators.
What was it. that we had in 1980 in terms of
installed capacity, and what is it that we have
in 1984, in terms of both the installed capa-
city and the capacity which has been
achieved? 1 would just quote only u few
figures.. Now take the power generation
which has been talked about. These figures
have alreafly been quoted by the Finance
Minister in reply to the points made in the
General Debate. But I would like to put the
record itraight so that those who read the
debates in the succed-
ing years should not simply, be mislead by
the arguments that you so forcefully
presented to this House. Now the total
generating capacity which was available was
28,000 MW. And in this Plan alone, between
1980 and 1984. 14,000 to 15,000 MW of
power generation ha; been added. Do
you

consider this as a nrean achievement? How
do you explain it? Should not somebody take
credit for this achievement? Should not the
Planning Commission take credit for setting
this target? Should we not compliment th,
Ministry of Energy and the various States
Electricity Boards, the various Power Boards,
in the country?

Then again the oil front. Now 10
million tonnes-  was something
which we had; and it will go up to 29 mil-
lion tonnes in a year from now—I
think right now it is 24 to 25 million
tonnes. Now can this be achieved by a
magic wand? Could it be achieved
without any effect, either conscious or
not conscious?

o warnela ey wea g q9a7
W1 T 28 TAC AMER F ITAfE
FOF9T ¥ 2 1 A mgA qrewr H
asrar 6 v 93w T ¥aw | A
fwetr T 21 <3 21 s fmar g
Z W 28 oo wwEe fawer few
g 2 Afwa faa g2 F 47 7 3o
2 W IEF AT W TFAE

SHRI S.M. KRISHNA: Now is this not an
achievement over which any government,
whether our government or some other
government, could be happy? If that
government had achieved this kind of a figure
this kind of achievement, I think they' are
well within their rights to say that they have
done something. .

Now about the Planning Commission: the
plan, the growth, the pr-. cess, the
development. I am quoting

from the Financ Minister's speech From 1950-
51 to 1978-79 the annual growth on average
is 3.5 per cent. The annual average growth is
3.5 per cent. And in this Plan period alone, in
the first four years, already we have reached
more than 5.2 per cent. It may be even 5.5
per cent. Now,
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what does this indicate? Does this
not indicate that the process of plan
ning, the ‘'apparatus of planning, is
peckming and sharper as the
years have passed? Or would you
call it as giving the go by to the Plan
ning Commission and that the high
Ifistal in"which the Planning Com
mission had been placed in the early
50s has been brought down to con
temptuous depths? I respectfully
submit, Sir, that this is an argument
which is totally erroneous, and it
just cannot be appredated.

New. the Budget, Shri Gurupadaswamy
said, was linked up with the coming
elections. Sir, elections and people go hand in
hand.

SHRI KALP NAT RAI: Wha is wrong

SHRI S. M. KRISHNA; If we do
something good, :f we evolve certain
programmes, if -ve evolve certain objectives,
if we evolve certain metho dology the
end* result of which is going to be
beneficial to the people of this country, I
would like to ask Mr. Gurupadaswamy: Why
do you come in their way? Why do you
create hurdles? Why do you bring obstacles?
I am glad that Shri D. P Roy— I do not find
him here—1I think, has made one of the nice
presentations on behalf of the Treasury
benches. He spelt out the philosophy behind
the 20-Point Economic Programme. I think,
perhaps, he has lightened my burden of
conveying what the 20-Point Programme
stands for, what it indicates and where the 20-
Point Programme takes the economy of this
country.

Shri Guruoadaswamy also talked about
planless planning, adhocism, winning
elections at any cost. He saw drift and
uncertainty, confusion. Well, perhaps, he is
not looking at the Indian scenario. Perhaps,
he is looking at the scenario of some other
country. Well, if there is a drift, if there is ar.
uncertainty, if there is a confusion, that
gets manifested not only
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at the national scene but at t'ne various State
levels also. Perhaps, he finds confusion in
Karnataka, and perhaps that confusion, that
adhocism, that uncertainty which hangs in
balance in Karnataka, has distorted Shri
Gurupadaswamy's sense of reasoning.
Otherwise, he need not have been so bittet.

W SO OO FIRGOY (R4 99 )

WS FT FAZT 99 FAEE Z1 A
37
G !

SHRI S. M. KRISHNA: In fact, it turned
out to be like This. I did not bargain for
this.

Mr. Sukul has made certain very valid
points, and I am greatful to him. He has
drawn attention to overdrafts, he has drawn
the attention of the Government of West Ben-
gal which is reeling under the weight of the
overdrafts. And well, the West Bengal
Government has taken note of the
Gov.vnmeir. of India's position.

Sir, Prof. Lakshmanna has joined issues
with the Government. He has said about the
poverty line. That is something which we
o.irselvss have provided in our documents
which we have supplied in the Pre-Budget
Survey, the Economic Survey, the Midterm
Appraisal. And you yourself said, "He is
culling out figures from our own books." Who
says, there is no poverty in the country? There
are millions of people in this country who live
below the poverty line. Who denies that fact?
None of us denies the fact. But it has been our
effort through the 20-point programme and
various other programmes which have been
enunciated after this Government came into
power to lift those people who are below the
poverty line. An effort has been made an' in
one particular programme, if I can draw
attention of Prof. Laksn-manan w, had never
claimed that we had  been able to solve
the problerr
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of unemployment or poverty altoge-t&er. it is
just not possible. We nave m:de some
attempts. Under the IRDF alone in ihe first
three years 28 million famii/es have teen brou-
,-N\ above the poverty line. During the Jast
torn years 200 to 300 million mandays have
been created through NREP. These efforts are
on-going efforts, continuing efforts. We can-
not just cry halt to these efforts. By providing
more resources for which we are struggling so
badly and with a

little more pumping in of funds, witha
little more earnsstriess we would .ike to
make some kind of a breakthrough in this
ares also. Now, youtalk about Centre-
State  relations.

You talk about a tilt. I do not know, what the
tilt is, whether it is leftist tilt 6r rightists tilt,
that you 'nave talked about.  Perhaps that
does not

have any relevance as far as the psrty you
represent is concerned this tilt of either to the
left or to the eight. But you said about the
Centie-State relations. Weil, we have conced-
ed that the Centre-State relationship

has to be given a second look and a
commission had already been appointed. The
Sarkaria Commission has been appointed and
then you are as free as I am to present our
points cf view before the Commissidn so that
the Commission can come out with their
expert recommendations, suggestions and
when these suggestions come then you and
we can pool our heads together, our brains
together, r thoughts together so that a broad
ronsensus can emerge in this cuntry, so that
the Centre-State relationship can become
better than what it is today. Now. you also
talked about the performance. He found
some kind

of a bias in our approach to various State
Governments whether m terms of drought or
floods. But I would like to assure you and
dispel any such fear if you entertain that the
Government of India have a cerlaln set pattern
and we go by that pattern for providing
assistance during the drought or the floods.
And floods ard
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droughts are nota new concept for

u-. We axe exposed to visitations .JI this
natural unfortunate calamities. Now, let me
quote the figures for 198J-81 to 1983-84. Let
us take a Congress ruled State—Uttar
Pradesh. In 1980-81 they sought Rs. 416
crores. i ne Government ol India approved
Rs. 79 crores. In 1981-82 they sought Rs. 360
crores. They were provided Rs. 45 crores. In
1982-82 Rs. 448 crores were sought. They
got Rs. 67 crores. Againin 1983-84 they
sought Rs. 564 crores and the approved
amount was Rs. 56 crores. The point that I
&m trying to make-'-I am trying to be very
honest,—I am trying t, be very truthful anj
faclu'al is that invariably the Government Oi
India finds that the demands from the States
for money that are sought by the State are
much more than what really the Government
of India ran afford. Now. take Andhra
Pradesh— drought assistance for Andhra
Pra> desh. In 1980-81 they had asked for Rs
227 crores. The Government ol India
approved Rs. 43 crores. In 1981-82, an
amount of Rs. 105 crores was sought— in
1980-81 and 1981-82, there was Congress
Government in Andhra Pradesh—and Rs. 26
crores were provided. In 1982-83, Rs. 220
crores were asked for and Rs. 69 crores were
provided. Now, tell me, where is the
discrimination, where is

th, bias, where is t'ne prejudice? Coming to
Tamil Nadu—Miss Jayalalitha is not here she
also drew attention t, it—in 19,81-82, they
asked for Rs. 170 crores and Rs. 50 crores were
provided. In 1982-83, they sought Rs. 190
crores and Rs. 22 crores were provided. In
1933-84, they asked for Rs. 219 crores and Rs.
59 crores were Provided. So, looking at these
figures, v, hen these figures are put to you.. you
have to come to the inevitable conclusion that
the Government h'ave not made any
discrimination in terms of the complexion of
the Government that rules in a particular State
whether it is A, B,' C or D-

PROF. C. LAKSHMANNA: What
about the time involved?

SHRI S.M. KRISHNA: Then Prot.
Lakshmanna also said about over-
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drafts. You brought in the point of overdrafts
and you said that no less a person than the
Finance Minister Himself has complimented
the Telugu Desam Government for managing
their" finances, for keeping their overdrafts
within certain approved levels, approved
limits. Yoa are only strengthening my
argument by saying that the Finance Minister
and the Finance Ministry representing the
Government of India can be so objective as
even to appreciate the work that you have
done. So I would expect that the West Bengal
Government also would, realise that
whenever the Finance Minister tries to draw
their attention that they

are crossing the permissible limits of drawing
overdrafts', then any body who is sitting here
in these benches, regardless of the time
factor, will have to call the attention of the
State Government and try to prevail on them
to bring in certain economic discipline

and manage their finances much better than
has been done.

So, Sir. the point that I would like to make
before concluding is that the Government
continues to be responsive to the needs of the
people of this country. The budget which has
been presented has been hailed by and large!
Excepting those who are just determined to
oppose whoever comes from these benches,
by and large, the proposals of the budget have
been accepted, have been welcomed and it
will take some time for the message
of the budget to seep in to the economic
factors which govern it,

both growth as well as prices and various
other things. And ultimately when the year
comes to an end, we hope that, with the good
harvest that we have, we can feel satisfied
that aftT all, we have mot done that bad

JMGIPMRND-M-290R.S. 10-7-8+

[25 APRIL, 1984]

(No. 3) Bill, 1984 282

a job; on the other hand, we have doi'e
exceedingly well and we should
continue to go in the same direction which
the budget has set for the nation. Thank you.

THE VICE-CHAIRMAN (SHRI
.SYED RAHMAT ALI) : Now I shall put the
motion to vote. The question is

"That the Bill to authorise pay ment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
services of the financial year 1984-85, as
passed by the Lok Sabha, be taken into
consideration."

The Motion was adopted.

THE  VICE-CHAIRMAN  (SHRI
SYED RAHMAT ALI) We shall now take
up clause-by-clause consideration of the Bill.

Clauses 2 to 4 and the Schedule werer added
to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI S.M. KRISHNA; Sir I move:

"That the Bill be returned" The
question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALI) . The House stands
adjourned till 11 a.m. tomorrow.

The House then adjourned at
twenty-one minutes past seven of
th, clock, till eleven of the clock, on
Thursday, tbe 26th April, 1984.



